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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT CHENNAI 

Original Application No. 142 of 2020 (SZ) 
 

Renny Jacob George: Applicant 
vs. 

Kerala State Pollution Control Board and others : Respondents 

AFFIDAVIT 

I, Renny Jacob George, aged 42 years, S/o. George Mathai,  Ovumannil 

House, Nooronmavu P.O., Anicadu, Pathanamthitta District, Pin-689 589, 

Kerala, do hereby solemnly affirm and state as follows: 

1. I am the applicant in the above Original Application. The above original 

application is filed under section 15 (1) (C) of the NGT Act for restitution of 

environment which has been damaged by the mining operation conducted 

by the 8th Respondent and other ancillary reliefs. 

2. I am producing 8 documents as Annexure-A28 to Annexure-A35 in the 

above case which is essential for the adjudication of the above case.  

3. The documents produced along with this affidavit may be accepted on 

the files of the above Original Application as Annexure-A28 to Annexure-

A35. 

4. The documents produced along with this affidavit are true copy of the 

original documents. 

All the facts stated above are true and correct. 

Dated this the 11th day of August 2022 

Deponent: Renny Jacob George 

Solemnly affirmed and signed before me by the deponent who is personally 
known to me on this the 20th day of July 2022 at my office at Ernakulam 

 
K.K. ASHKAR 

Advocate 
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Annexure-A28 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
This is the true copy of the Original Document marked as Annx-A28 in the accompanying 
affidavit 

Applicant 
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Annexure -A29(1) 

 

 
 
 
 
  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
This is the true copy of the Original Document marked as Annx-A29 in the accompanying 
affidavit 

Applicant 
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Annexure -A29(2) 

Mining & Geology Department 
District Office, Pathanamthitta 

Mini Civil Station, Aranmula P.O. 
Phone: 0468-2317119 

e-mail: geo.pat.dmg@kerala.gov.in 
Dated: 29.06.2015 

No.642/DOPTA/E/15. 
 
Senior Geologist, 
Pathanamthitta 
 
Shri. Naveen Mathew Philip, 
Thekkenedumplackal, 
Mallappally. 
 
Sir, 
 Subject:-  Registered Metal Crusher Unit- Regarding registration. 

Reference: 1. Registration No,86/2015-16/RMCPU/PTA/3308/M3/15 
dated 30.03.2015. 

2. Letter No.896/M.3/15 dated 18.06.2015 issued by Director 
of Mining and Geology. 

Please take note the reference cited above. The registration vide reference cited 
1st above have been granted to you by compounding the quarrying lease issued to 
you in property having an extent of 5.1962 hectares comprised in Sy. 
No.328/6,329/9,10, 327/1, 325/1,2 and 305/10-11 of Anicadu Village, 
Mallappally Taluk. But as per reference cited 2nd above, it is directed not to renew 
permit for quarrying leases exceeding 5 hectares or to receive 2nd instalment of 
royalty, without Environmental Clearance. Therefore, you are hereby directed not 
to conduct any mining operations in the property comprised in the above sy. 
Numbers as per the lease compounded vide reference cited 1st above and you are 
also directed to restrict access to said property by providing fencing on the 
boundaries. 

Yours truly, 

Sd/- 

Office Seal   Senior Geologist 

 
This is the true English translation of the Original Document marked as Annx-A29 in the 
accompanying affidavit 

Applicant 



5 
 

 

Annexure A30-(1)  
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Annexure A30-(2)  
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Annexure A30-(3)  
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Annexure A30-(4)  
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Annexure A30-(5)  
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Annexure A30-(6)  

  



11 
 

Annexure A30-(7)  
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Annexure A30-(8)  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This is the true copy of the Original Document marked as Annx-A30 in the accompanying 
affidavit 

Applicant 
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Annexure A31-(1)  
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Annexure A31-(2)  
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Annexure A31-(3)  
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Annexure A31-(4)  
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Annexure A31-(5)  
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Annexure A31-(6)  
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Annexure A31-(7)  
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Annexure A31-(8)  

  



21 
 

Annexure A31-(9)  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This is the true copy of the Original Document marked as Annx-A31 in the accompanying 
affidavit 

Applicant 
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Annexure A32 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
  
 
 
 
 
 
 
 
 
 
 
This is the true copy of the Original Document marked as Annx-A32 in the accompanying 
affidavit 

Applicant 
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Annexure-A33-(1) 
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Annexure-A33-(2) 
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Annexure-A33-(3) 
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Annexure-A33-(4) 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
This is the true copy of the Original Document marked as Annx-A34 in the accompanying 
affidavit 

Applicant 
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Annexure-A34-(1) 
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Annexure-A34-(2) 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
This is the true copy of the Original Document marked as Annx-A34 in the accompanying 
affidavit 

Applicant 
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Annexure-35(1)  
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Annexure-35(2)  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This is the true copy of the Original Document marked as Annx-A35 in the accompanying 
affidavit 

Applicant 
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Annexure-36(1)  

  



32 
 

Annexure-36(2)  

  



33 
 

Annexure-36(3)  
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Annexure-36(4)  
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Annexure-36(5)  
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Annexure-36(6)  
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Annexure-36(7)  
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Annexure-36(8)  
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Annexure-36(9)  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This is the true copy of the Original Document marked as Annx-A36 in the accompanying 
affidavit 

Applicant 


